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LEGISLATIVE ASSEMBLY
Monday, 37th March, 1944

The Assembly met in the Assembl Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rehim) in
the Chair.

STARRED QUESTIONS AND ANSWERSt

(b) WRITTEN ANSWERS.

RaoaL TRouBLE oVER NEw INpIAN HicH ScHOOL AT BLUFF, DURBAN.

626. *Mr, K. 8. Gupth: (a) Is the Honourable Member for Indians Overseas
aware of the postponement of the Foundation Stone laying ceremony of the
Indian School at Bluff, Durban?

(b) Is not the postponement due to the European objections?

(c) Is it a fact that the Minister foy Interior granted & permit for . the
building and occupation of the school under the Pegging Act and was to have
laid the foundation stone on January 8th? :

(d) Is it not a fact that the site for the school was bought by Indians before
the Pegging Act came into foroe? T

(e) Is he aware that all the elements of a first class racial trouble are brewing:
up over the new Indian High School -at Bluff? .

he(f) Are the Government of Iudia prepared to move in the matter? If so..
when?

The Honourable Dr. N. B. Kharp: (a), (c) and (d). Yes.

(b) The postponement wag duc to objection taken by certain Europeans om
the ground that the utilization of the Bluff site for an Indian school would-
prejudice housing schemes for soldiers returming after the war.

(e) The question has taken a racial turn.

(f) Government have already taken note of the matter and are taking such-
action as they can. "

LABOUR ADVISER TO THE LABOUR DEPARTMENT.

627. *Mr. K. 8. Gupta: (a) Will the Honourable Member for Labour please -
state if the post of Labour Adviser to the Labour Department is & new creation?. -
If so, why is it created?

(b) If it is an already existing post, who was the last incumbent, and. om
what salary?

(c) Is it a fact that Mr. B. L. Waters has been appointed Labour Adviser
to the Labour Department of the Centra] Government? What is his ualary
and overseas allowance and allowances, if any? :

(d) Is it a war measure that necessitated the appointment of Mr. Waters?
What was he drawing as salary in the British Ministry of Labour and National
‘Service?

(e) Has he any previous experience of Indian conditions? If so, under
what Head of the Government of India? . ‘

The Honourable Dr. B. R. Ambedkar: (a) and (b). The post of Lubour
Adviser was created in December 1942. It was held by Mr. D. T. Jack till
June 1948 and is now held by Mr. B. L. Waters. Mr. Jack's sulary was
Rs. 2,750 a month. . .

The Labour Adviser is to advise on all important matters of labour legisla-
tion and administration, and in particular the manner in° which labour problems
that are under consideration or which may arise, have been or are being dealt
witi In England. ®

(c) Yes. Mr. Waters draws s salary of Rs. 2,000 p. m. He is not paid any
overseas or other monthly allowance.

”

t The questin hour for today having been dispensed with, answers to these questions
were, in pursuance of convention, laid on the table of the House—Ed. of D,

(1569 )
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(d) Yes. At the timeé of his appointment to hig present post, Mr. Waters:
was drawing a salary of £880 in the scale of £850—80—1,000 per annum in-the
British Ministry of Labour and National Service. )
(e) No, 8ir. ° _
PRRCENTAGE INOREASR IN PricEs or CorroN sNp WOOLLENS CroTw.

828. *Sardar Sant Singh: (s) Will the Honourable Member for Industriss
and Civil Bupplies please state the percentage of increase over pre-war prices
of cotton and woollen cloth as it prevailed on the 1st January, 1948, during:
July, 1943, .and at present? :

(b) Are Government trying to reduce this percentage  of increase? If so,

" when do they expeot a fall in the prices, and by how much? If not, why not?

(¢) What is the percentage of increase in price ofsuch cloth due to war in
"Bogland? Is it about 20 per cent. over the pre-war rates? .

The Honourable Sir M. Axizul Huque: (a) The percentage increass in

" wholesale prices of cotton cloth over pre-war levels has been as follows: Ist

- January, 1948, 302 per cent.; May 1948. 408 per cent.; 31s¢ July, 1943, 876 per

“gent.; 26th February, 1944, 260 per cent. Although the Honourable Member
“has not asked for it, I have thought it best to include the figure for May 1943,
‘ince that was the period.immediately preceding Government's promulgstion
of measures of control over the cotton textile industry when peak prices were
reached. The decline in the percentage increase over pre-war levels has been
even more narked in the case of retail prices, where iz was about 410 per cen$.
in May 1943 and has now sunk to about 250 per cent.

Ax regards woollen cloth, the quantities available in the civil market during
1943 were so negligible that it is quite impossible to give any accurate infor-
mation in the form desired by the Honburable Member. One might almost
say that the percentage increase over pre-war prices in this respect was deter-
inined by what the individual customer was prepared to pay.

(b) Yes. As regards cotton cloth, Government have already been success-
ful as I have indicated in my reply to part (a) of the Honourable Member's
question, in bringing about a considerable fall in prices. As regards woollen
cloth, the level of prices fixed by the Woollen Goods Control Order, promulgat-
ed in February 1944, represents broadly an increase over pre-war price levels
of the order of 120 per cent.

(c¢) The increase in England over pre-war price levels as at November 1948

wos 76-8 per cent. in the case of cotton cloth and 78:2 per cent. in the case of
woollen cloth.

WanNT oF LigET IN CERTAIN NORTH BLOOK CLERKS' LAVATORIES.

6290. *Sardar Sant Singh: (a) With reference to his answer to starred question
No. 432, dated the 30th March, 1043, will the Honourable the Labou; Member
please state whether he is aware that the clerks’ lavatory adjacent to the
officers’ lavatory on the first floor of the North Block facing the narth-western
court-yard has been without a light for more than a year? :

(b) Is he aware that there is a clerks’ lavatory facing the south-western
inner court-yard of the North Block, the frontage of which is now closed due
to formation of some rooms, and there is a narrow dark passage leading to
‘this lavatory, and that this lavatory has hardly ever had a light during the 'ast
one year or more? o

(¢) If an inspection is made of the other clerks’ lavatories in the North
Block, or in other buildings of the.Government of India, is the Honourable
Member aware that he will find mostly the same unsatisfoctory state of affaira,
although apparently the C. P. W. D. authorities have informed him that such
is nak the case? _ L. .

(d) Ts the Honourable Member prepared to pay dirprise visits to Some 9f
these lavatories, without informing the C. P. W. D. ruthorities, say, once im
gix months or so. in order to judge the veracity of the statements made to him
by the C. P. W. D. authorities? T

The Honourable Dr, B. R. Ambedkar: (s), (b) and (c). Yes, I am aware

. of the unsatisfactory state of lizhting in some of the clerks’ lavatories in the
North Block of the Secretariat buildings. The position is as follows:
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Electric bulbs are invariably provided in clerks’ lavatories. Replacements
wre provided as usual and all possible means are adopted to ensure their safety.
Despite the fact that locks are used, the bulbs are very often stolen. The
records show that since October last about 48 bulbs with an equal number of bulb
locks were replaced in six clerks lavatories in the North Block, cut of which
only 2 ‘or 3 bulbs are intact while the rest have been stolen. In the ordinary
course, only 15 to 16 bulbs should have been supplied during this period on
all points (taking the average life of a bulb at 1000 hours). As the provision
of lamp locks has not prevented thefts, the Electrical Engineer ig arranging
to provide a special type of fittings to electric pvints in these lavatories. It is
hcped that this arrangement will prevent thefts and improve lighting in the
clerks’ lavatories.

(d) In view of the measures that are now proposed to he taken, I do not
consider surprise visits by me necessary.

Lawxs ¥ FRONT oF ORTHODOX CLRRKS’ QUARTERS IN D. 1. Z. Arma, Nxw Drrar,

630. *Sardar Sant Singh: (a) With referencs to his answer to starred question
No. 232, dated the 17th November, 1943, will the Honourable the Labour
Member please state whether he is aware that the C. P. W. D. Administra-
sion have supplied him with wrong information about the lawns in front of the
orthodox clerks’ quarters in the D. I. Z. Area of New Delhi?

(b) 1f the reply to (a) be in the negative, is he prepared to inspect some
of these lawns without taking any P. W. D. officials with him and find out
the correctness or otherwise of the information supplied to this House through
him by the C. P. W. D. Administration?

(c) 1f the reply to part (b) be in the negative, will the Honourable Member
please state: -

(1) whether in every case beyond the outer wall of the quarters, there is a
road on the other side of which the lawns begin;

(i) whether it is a fact that the edge of these lawns runs purallel to (he
walls of the quarters, i.e., in a straight line as far as the quarters were built
in a straight line or follows any turn, etc., but always running parallel, in a
regular manner, to the walls of the quarters;

(iii) whether this straight alignment of the edges of the lawns is still main-
tained; if so, the width of the said roads, vis., between the quarters and ‘the
lawns, as originally fixed and laid on, and their width at the corners or in
front of most of the quarters in the Baird Square, Havelock Square, etc.;

(iv) whether any officer of the C. P. W. D. himself visited all the squares,
etc., in order to see the condition of the lawns; if so, who was that officer; or
whether the matter was left in the hands of some petty subordinates; and

(v) whether the Honourable Member is prepared to issue instructions to the
C. P. W. D. officers to inspect the places about which complaints are brought
-to light, personally and invite half a dozen or so tenamts of each locality and
find out their grievances, if any, taking their signatures on a report on the
matters in question? If not, why not?- -

The Honourable Dr. B. R. Ambedkar: (a) and (b). No. I have no reason
to belive that the informafion furnished to me was incorrect.

(e) (i) Yes, generally.

(ii) The lawns usually run parallel to the wallg of quarters.

(iii) The alignment of the ¢djges of the lawns ig still maintained and the
width of paths is about 8 feet.

(iv) The Sub-Divisional Officer goes round to see the lawns frequently and
-the Superintendent, Horticultursl Operations, inspects them occasionally.

(v) Complaints, when made, are attended to by the C. P. W. D. officers and
no special instructions appear o be necessary.

KEEPING OF MILOR CATTLE IN ORTHODOX QUARTERS.

681. *Sardar Sant Singh: (a) With reference to his answer to part (d) of
starred question No. 146, dated the 13th November, 1943, will the Secretary for
Education, Health and Lands please state what those undesirable consequences
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are which will follow & permission to keep milch cattle in the ‘C’ clats oerthedox
quarters and/or D and E class quarters at least during the war time?

(b) Are these consequences of greater weight than the 1oulnutrition from
which the staff living in these quarters are suffering on account of lack of good
quality of milk at reasonable prices? '

(c) How many residents of A and B classes of orthodox quarters in New
Delhi are keeping milch cattle in their quarters?

-(d) Are Government prepared to find out by a reference through the various
Departments and offices how many tenants of the C, D and E type orthodox
qua;'ters are thinking of keeping milch cattle in their quarters? If not, why
uob

(e) How much time is the New Delhi Municipal Committee likely to take
over ‘‘examining’’ other means of augmenting the milk supply?

(f) If any proposals are under examination, are they to augment the milk
supply of the officer class residents of New Delhi or the clerical olass? If the
latter, has the question of their means been considered, or is it likely to be
considered? -

. Mr, J.D. Tyson: (a)and (b). An increase in the private keeping of cattle
in hoqses vyxth restricted space and lack of adequate facilities to dispose of refuse
will give rise to a grave nuisance such as an increase in flieg and fly-borne

diceases, the harmful effect of which on the inhabitants may well outweigh any
udvantage from an increased milk supply.

(¢), {e) and (f). The information has been called for and a reply will be
furnished to the House when it is received. The interests of all classes. will be
considered. .

(d) No useful purpose will be served by collecting the information ag it is
uot proposed to encourage the {enants of such quarters to keep cattle at their
residences.

CasEs UNDEB CHILD MABRIAGE RESTRAINT AoT.

632. *Mr. Nabi Baksh Illahi Baksh Bhutto: Will the Honourable the Law
Member be pleased to state the number of cases tried by the Indian courts
under the Child Marriage Restraint Act, 1938?

The Honourable Sir Asoka Roy: The Honourable Member bhas not speci-
tied the period for which he requires figures, nor is it clear whether what he
wunts is, the total number of cases tried under the Child Marriage Restraint
Act, 1929, or the number of cases in which injunctions have been granted
under section 12 of that Act, as inserted by section 6 of the Child Marriage
Restraint (Second Amendment) Act, 1988. In either case information is not
available, and its collection would involve an expenditure of time and labour
which would be wholly disproportionate to the value of the result.

INDIA’s MEMBERSHIP OF LEAGUE OF NATIONS.

683. *Mr, Nabi Baksh Illahi Baksh Bhutto: (a) Will the Honourable the Law
Member be pleased to staté if India is still a member of the League of Nations?

(b) What annual subscription §s India paying to this body?

(c) In view of the present International situation, do Government propose to
withdraw from this body and save the tax-payer from this burden?

The Honourable Sir Asoka Roy: (a) Yes.

(b) As has been explained on a number of previous occasions the aggregate
smount of the League’s budget for any particular year is payable by the mem-
bers of the League as a whole, each member State contributing in the propor-
tion of the number of units assigned to her in the scale of allocation for the
.time being in force. Thus, in the year 1944 India will pay 48/420 of the total
exyenditure, 48 being the number of units assigned to her in the scale of allo-
cation adopted as the result of the report of the Allocation Committee of 1989,
and 420 representing the existing total number of units. The estimated rupee
amount payable on this basic in Rs. 8,88,000. '

3
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(c) No. The Government of India recognise that war conditions have in-
wolved a serious curtailment of the activities of the League but they consider it
important in principle that the ILeague should continue to exist and should
continue to receive the support of India. Nor are the practical tasks which the
League is still in a position to diecharge by any means insignificant. '

MogrurL LINE SHIPS,

634. *Mr. Nabi Baksh Illahi Baksh Bhutto: (a) Will the Honourable Member
for Indians Overseas be pleased to state if the Moghul Line has lost any ship
since the outbreak of war?

(b) Do the ships of Moghul Line still ply in the Arabian Sea and Red Sea?

(¢) If no ship has been lost so far, why were not the ships of the Moghul
Line released for pilgrims this year? - -

‘The Honourable Dr. N B. Khare: (a) Yes.

(b) The information cannot be disclosed for security reasons.

(c) Attention of the Honourable Member is invited to the press communique
published on the 11th August, 1948. .

Buyve aND SELLING OF LAND BY DELRI IMPROVEMENT TRUST.

635. *Mr. Nabi Baksh Illahi Baksh Bhutto: (a) Will the Secretary for Edu-
oation, Health ‘and Lands be pleased to state if it is a fact that the Delhi Im-
provement Trust buys lands and plots at a lower rate and then sells them at a
much higher rate? v . )

(b) Are Government aware that the Delhi Improvement Trust puts obstruc-
tions in the way of all other private firms who deal in buying and selling land?

(¢) Are Government aware that the Delhi Improvement Trust puts obstacles
in the way of the people who do not sell their lands to the Trust or who persist
to sell their lands to private individuals? ‘

Mr. J. D. Tyson: The information has been called for and a reply will be
furnished to the House when it is received.

PAPER EXPORTED FROM INDIA.

636. *Mr. Nabi Baksh Illahi Baksh Bhutto: (a) Will the Honourable the
Cormmerce Member be pleased to state the quantity of paper exported from India
in 1941, 1942 and 1948? ‘

(b) In view of the acute shortage of paper in India, do Government propose
4o stop all paper exports? ‘ ’

' aqme Honmourable Sir M. Asixul Huqus: (a) Exports of paper have been as
follows :

‘.

Year (In owte.)
- 1040-41 98,107
" 1941-43 85,834
1042.43 5,312
1943-44 (Eight months ending November 1943.) 447

{b) A ban has already been imposed on exports of paper.
TiME For DisPosaL oF oLD STock oF CorroN TEXTILES.

637. *Maulvi Muhammad Abdul Ghani: Will the Honourable Member for
Industries and Civil Supplies please state: )

(a) the different dates for the disposal of old stock of cotton textiles; and

(b) the number of times for further extensions of dates were given?

The Honourable 8ir M. Azizul Huque: (a) and (b). The dotes originally
fixed-by Government for the final retail disposal of stocks of cotton textiles
were ag follows: Goods packed before August 1943 had to be sold by October
81st, 1948, and goods packed in or after August hdd to be sold within six
clear months of the date of packing. As regards the former case, Government
extended the time-limit from 31st October to 81st December, and, as regards
the latter case, Government bave granted an extension whereby goods packed
in August and September 1943 mav be sold by retailers up to the 80th of June
1044. The extension to the 31st December was given because the stocks of
cloth packed before August held by dealers were too large to be disposed of
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properly by the 81st October; the extension in respect of goods packed in August
and September has been given o meet the genuine difficulties of dealers arising
from transport hold-ups and other factors. Government are satisfied that,
having regard to the present falling market conditions of cotton textiles, the:
extension given cannot possibly lead to hoarding or-a rise in prices.

RADIO SETS IMPORTED FROM AMERICA AND OTHER COUNTRIES.

638. *Maulvi Muhammad Abdul Ghani: Will the Honourable Member for
Industries and Civil Supplies be pleased to state : '

(a) the total number of Radio sets imported from United States of America
nd other countries during 1943; and

(b) whether prices have been controlled by Government; if so the rates of
different sets and types of Radios?

The Honourable Sir M. Azizul Haque: (a) A fairly large number of sets
were imported from the U. S. A. and elsewhere during 1943, but I regret it
wili not be in the public interest to furnish figures of such imports.

(b) Prices of radio sets imported by the trade have not been controlled. As
the Honourable Member is perhaps aware certain sets were imported from
U. 8. A_ under Government arrangements and their prices have been controlled
under the Wireless Sets Control Order, 1943, a copy of which giving types and
retail prices relating to them has already been placed in the Library of “the
House.

GOVERNMENT OF INDIA TRADE ADVISERS.

639. *Maulvi Muhammad Abdul Ghani: Will the Honourable Member for
Industries and Civil Supplics please state: )

(a) the names of various Honorary or Stipendiary Government of India’s’
Advisers of different trades and commodities for the civil population; )

(b) the remuneration, allowances or office establishment charges paid to
every such Adviser; o )

(c) the quantity of cement, iron and steel, and paper supplied to civil populu-
tion together with-names of persons, authority or individual persons to whom
such supply was made on the advice of such Advisers during 1943; and

(d) the conditions for supply of cement, paper, iron end steel?

The Honourable Sir M. Azizul Huque: (a) and (b). A statement showing
the information desired by the Honoureble Member, is placed on the table of
the House. '

(e¢) About 1,50,000 to 1,70.0(K) tons of cement, were released for civil use
in 1948. Information regarding the names of persong to whom releases were
suthorised is not readily available and its co.lection would involve so much
time and labour that it would not be justifiable in war time. Supplies of iron
and steel and paper are not made on the advice of any advisers.

(d) Cement.—Release of cement is authorised to the public for essential
p;rposes. Applicants are required to give a declaration mainly to the following
effect :

(i) that the cement required for the specific purpose mentioned in the
application has not already béen authorised, or applied for by any other person
or through any other channel;

(ii) that the full quantity of cement released will be used only for the
purpose specified in the application and that if it is found that any portion of
it has been used for any other work or resold to any other party, all the cement
in stock with the applicant may be confiscated, and ~
_(ii)) that any authorised representative’ of the Regional Honorary Cement
Adviser may inspect the work for which the cement ig applied for and any
stocks in the possession of the applicant and the applicant shall furnish such
information as to the use of the cement supplied as may be asked for.

Iron and Steel.—No special conditions are attached to the supply of irom
and steel, but a licence granted under the Iron and Steel (Control .of Distribu-
tion) Order, 1941 is subject to the conditions stated in the Kcence itself, the
chiet of which are:
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(i) that the licence is not transferable except in pursuance of the objects
-for which it is given; and .

(i) that the licence may at any time be revoked or amended.

Paper.—No special conditions have been laid down by the Central Govern-
ment for the supply of paper other than newsprint. With regard to news-
print, supplies against a ration of newsprint granted wunder the Newsprint
Control Order, 1941 are made subject to the condition that the total quantity
of newsprint supplied in one or more instalments during any calendar month

should not exceed the quantity mentioned in the ration card.

Name and designation of
Adviser. -

Statement.
Remuneration or allowances paid
him.

Office establishment
charges paid to him.

1. Mr. W. A. M. Walker, Adviser on
Jute Bupplies.

Travelling allowance admissible to
a First Grade Officer of the Cen-
tral Government and daily
allowance at the rate of Rs. 25

per day in respect of halts while -
on tour on Government duty.
2. Adviser on Engineering Supplies Ditto. . Rs. 1,000 p. m,
(Vacant).
.3, Mr. J. 8. Quin, Adviser on Rope Ditto. . Rs. 1,650 p. m.
_ Bupplies. N
4. Mr. C. Williamson, Adviser on Ditto.Y . Nsl.
Timber. . .
5. Mr. H. N. Thomas, Adviser on Ditto. Nil.
‘Web Equipment. .
6. Mr. W. R. Watt, Adviser on Ditto. . . Ra. 2,500 p. m.
Woollen Industry.
7. Mr. A. C. Inskip, Adviser on Ditto. Re. 500 p. m.
Tanning and Leather Industry.
8. lililsglvi Mohd. Amin, Adviser on Ditto. . +. Rs.1300p. m.
es.
9. Mr. R. N. B. Brunt, Adviser on Ditto. . « Rs85pm
Petroleum Producte.
10. Mr. C. B. Newbury, Honorary Conveyance allowance of Rs. 100 Nd.
Adviser on News-reels and films p. m. with effect from 1st August
distribution, 1943. This is  being  dis-
continued from 1lst April 1944.
11. Bir Frederick James, c.B.x., Travelling allowance as Grade I N&
M.L.A. (Cantab.) Officer. ,
12. Sir Frederick Stones, Honorary Ditto. Daily  allow- Nd,
Technical Adviser (Textiles). ance at Rs. 26 p.m. in of
’ halts while on tour on Govern-
ment duty.
13. Mr. H. E. Ormerod Honorary Cer allowance of Rs. 100 p. m. and Rs. 715 p. m.
Cement Adviser, New Delhi. out of g{eket expenses.
14, Mr. C. W. Fowler, Regional . . . . . Nil.
Honorary  Cement  Adviser,
Bombay. ) . .
15. Mr. 8. E. Sara, Regional Hono- Ndl. . . . Ndl.
rary Cement Adviser, Caloutta. .
16. Mr. J. C. F. Davidson, ional Nd. Nil.
Honorary Cement  Adviser, .
Lahore. . :
17. Mr. C. T. L. Stokole, Regional Nil. . . . Ndl,
Honorary Cement Adviser, New
Delhi. .
18. Mr. D. H. Peel Yates, Bogwnnl Nd. . . . . Nd.
Honorary  Cement  Adviser,
Cawnpore. . .
19. Mr. W. H. Kirby, Rationing PayofRs.2,800 p. m. Nd.
Adviser, .
20. Mr. J. Vonesch, Trade Adviser Honorarium of Rs. 1,500 p. m. Nd.

ADMISSION OF SoNS OF TRANSFERRED GOVERNMENT OFFICIALS IN DRLET COLLRGRS.
640. *Ehan Bahadur Shaikh Fazal-i-Haq Piracha: Will the Secretary for
Education, Health and Lands please state:
(a) whether a Government official who is transferred permanently or for the
duration of war can seoure admission of his sons in colleges in Delhi under the

new system of edication;
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(b) whether the son of a non-Government servant studying in a college out ,
of Delhi can secure admission in a college in Delhi if he wants to do so on
grounds of health or for financial reasons; and

(¢) if the answers to parts (a) and (b) are in the negative, do Government
realise the hardship in such cases; if so, do Government propose to make neces-
sary amendments in the Delhi University Rules?

Mr. J..D, Tyson: (a)  and (b). Yes, if the candidate satisfies the academic
requirements for admission, he can be admitted.

(c) Does not arise.

ApMissioN OoF OUTSIDE FmsT YEAR INTERMEDIATE STUDENTS TO Ao COLLEGR IN
. DELnT

641. *Khan Bahadur Shaikh Fazal-i-Haq Piracha: Will the Secretary for
Education, Health and Lands please state whether he proposes to make & rule
permitting the admission of a student who has passed 1st year sxamination of
Intérmediate class in a college outside Delhi to the 1st year of the B.A. Course
in a college in Delhi? If not, why not?

Mr. J. D. Tyson: Delhi University will be prepared to admit to its three
year degree course any student who has already completed the 1st yedr of his
intermediate course in a college outside Delhi, subject to the production of a
ce}'tiﬁcate of satisfactory work from the Principal of his college.

CorYHOLDERS AND RRVISERS PASSING READERS’ EXAMINATION OF GOVERNMENT OF
Inpia PrEss, NEw Deral. :

642. *Mr. H. A. Sathar H. Essak 8ait: Will the Honourable Member for
Labopr be pleased to state : '

(8) whether he is aware that while senior Copyholders and Revisers who pass
the Reader’s Examination of the Government of India Press, New Delhi, in the
first or second chance are allowed to retain their seniority in service, and those
who pass in their third chance are made junior even to those juniors who appear
in the examindtion along with them, and if so, why this clause has recently been
introduced in the Press Handbook;

(b) whether it is & fact that in the ordinary course all European Managers
of the Government of Indix Presses will retire ip 1945 and that their places will
be filled up by senior-most officers who are all non-Muslims, and if so, what
ways and means the Honourable Member proposes for giving adequate represen-
. tation to Muslims in this cadre; and

(¢) whether it is a fact that in 1942-43- 2 number of posts of Assistant Con-
trollers of Printing were sanctioned by the Government of Indis, and, if so,
how many Muslims were appointed to the post? ) )

The Honourable Dr. B. R. Ambedkar: -(a) No. There is no such clause in
the Press Handbook. .

(b) Only one will retire in 1945. The second part does not arise.

(c) One post of Assistant Controller, Printing, was created and filled by
gelection from among the existing officers. No Muslim was appointed to the
post.

DESIRABILITY OF APPOINTING AN ANDHRA ZONAL OFFICER.

643. *Mr. Umar Aly Shah: Is the Honourable Member for Indians Overseas
aware of the agitation in the press urging upon Government the necessity of
appointing an Andhra Zonal Officer in order that the grievances of the Burma
Andhra evacuees_numbering over two lacs may be properly 'rcpreseuted? If so,
do Government ptopose to appoint immediately an Andhra Zonal Officer?

The Honourable Dr. N. B. Khare: Government are not aware of any agita-
tion. in the press but have seen some representations to the effect that an
Andhra should be appointed to one of the posts of Refugee Officers in tl}e
Southern Zone. The Refugee Officer and three Assistant Refugee Officers in
this zone can speak Telugu and the actual work connected with the grant of
relief to these evacuees is also entrusted to local officers of the Madrrs Govern-
ment. Government, therefore, do not consider that these evacuees shou'd have
any legitimate grievance on this score. The suggestion will, however, be con-
sidered when any vacancy occurs.
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Scarorry oFr RioR AND RoTTEN QUALITY OF FOODGRAINS IN PATNA MARKET.

644. *Mr. Kailash Bihari Lall: Will the Honourable the Food Member be
pleased fo say: . ’

(8) if the attention of Government has been drawn to the news published in
the morning edition of the Hindustan Times, dated the 14th February, 1944,

" regarding the scarclty of rice in the Patna market; ) :

(b) if it is a fact that even the poorer sections of the people who have been
rationed are experiencing much difficulty, particularly on account of the price,
the quantity and tHe quality of the food-grains supplied to them;

(c) if it is a fact that the quality of feodgrains supplied is rotten and unfit
for human consumption;

(d) if Government propose to move in the matter; and

(e) if it is a fact that His Excellency the Governor of Bihar visited the shops
personally; if so, whether Government have got a report about the same?

The Honourable Sir Jwala Prasad Srivastava: (a) Yes, und I em glad that
my Honourable friend has given me an opportunity to correct the impression
created. -

(b) Some difficulties were experienced owing to the withholding of stocks
from sale by producers and dealers. The local Governments took energetic
action and the situation is greatly improved. ,

(c) and (d). No, Sir. There were complaints about quality but the grain
‘has been cleaned and there are now no complaints. '

(e) Yes. His Excellency the Governor found stocks in some of the ration
shops to require cleaning and he ordered their cleaning immediately.

FOODGRAINS STORED BY BIHAR GOVERNMENT FOR THEIR SERVANTS.

645. *Mr. Kailash Bihari Lall: Will the Honourable the Food Member please
state: ] ’ ' :

(s) if it is a fact that the Government of Bihar have a large stock of food-
grains stored for the consumption of Government servants;

(b) if it is a fact that even public buiidings used for holding courts are uti-
lised for storing grains in Bihar;

(c) the amount Bf grains stored for the use of public servants in Bihar; and

(d) the amount of grains stored for the use of jail population in Bihar?

The Honourable Sir Jwala Prasad Srivastava: (a) and (c). No stocks have
been earmarked for Government servants in Bihar.

(b) Government grain is stored wherever accommodation is available but the
bulk of it is kept in ordinary storage godowns.

(;}) The quantity required for the jail population is very small and is stored
in the jails. :

COPYHOLDERS AND REVISERS PASSING RRADERS’ EXAMINATION OF GOVERNMENT OF
‘ Inpia PrEss, Nxw Dxrm1.

646. *Maulana Zafar Ali Xhan: Will the Honourable the Labour Member be
pleased to state:

(a) whether it is a fact that some Copyholders and Revisers who passed the
Readershfp Examination in the year 1942, in the third chance (grace thance),
in the Government of India Press, New Delhi, were given to understand that if
they wouid succeed in examination they would remain junior to all quulified men
who passed in the first and second chances; .

(b) whether the existing rule was in force in the month of May, 1942, when
the examinafion was held in the Government of India Press, New Delhi; and

(c) whether. the rule regarding the promotion of qualified Copyholders and
Readers is going to be amended very shortly in such a way that those men who
passed thelexamination in the third chance are now going to be declared senior
to all; if so, why?

The Honourable Dr. B. R. Ambedkar: (a) No.

(b) Yes. '

(c) The attention of the Honourable Member is invited to the reply given to
parts (d) and (f) of Qazi Muhammad Ahmad Kazmi's sterred queston No. 281 -
and part (¢) of Mr. Muhammad Hussain Choudhury’s question No. 501.
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HiGH-HANDEDNESS oF LANDLORDS IN L)ELHI.

647. *Mr. Kailash Bihari Lall: Will the Honourable Member for Labour be
pleased to state: ,

(a) if the attention of Government has been drawn to the article published in
the Hindi weekly named Vaishya Samachar of Delhi under the heading ‘‘Delhi
me Makandaron ki Nadirshahi'’ in its issue of the 12th Mareh, 1944;

(b) if Government have ascertained that actually influential and rich house-
owners resort to such tyrannies as have been described in the article, in ques-
tion, in alliance with the police officerg;

(c) if it is & fact that, as stated in %lee paper, the house-rent in the Maliwara
Mohalla in Old Delhi has gone so high as from Rs. 9 to Rs. 21/4/-;

(d) if Government: pr6pose to get the allegations described in the paper
enquired into, and to take suitable steps to stop the high handedness of the
manner alleged with regard to the question of house-rent in Old Delhi; and

(e) the difficulties in the way of Government in applying the same law to Old
Delhi which regulates and controls the rent in New Delhi?

' The Honourable Dr. B. R. Ambedkar: Enquiries are being made of the local
suthorities and a reply will be laid on the table of the House at an early date.

REPRESENTATION OF SCHEDULED CASTES IN Foop DEPARTMENT.

648. *Mr. Plare Lall Kureel: (a) Will the Honourable the Food Member be,
pleased to state the coumunal representation including that of Scheduled Castes
in the Gazetted and Non-Guazetted Staff of the Food Department and the Exe-
cutive and Provincial organizations thereunder? :

(b). Are Government satisfied with the present representation of Scheduled
Castes in the Food Department? If not, what practicil steps do they propose
to take in order to secure their due representation in the said Department?

(¢) Do Government propose to reduce the educational qualifications for the
above Guazetted and Non-Gazetted posts in the case of Scheduled Castes? If
not, why not?

The Honourable Sir Jwala Prasad Srivastava:

(a) I. Gazetted Posts:

Europeans

. . . 22
Anglo-Indians . ' . . . . . . . . . .- 1
Hindus other than Scheduled Castes . . . . . . . 60
Muslims . . . . . . . . . . . . 22

- Other Minority Communities . . . . . . . . 8
Scheduled Castes . . . . . . . . . . 1

II. Non-Gazetted Posts :

Europeans . . . . . . . . . . . ]
Anglo-Indians . . . . . . . . . . . 3
Hindus other than S8cheduled Castes . . . . . . . 448
Muslims . . . . . . . . . . . . 149
Other Minority Communities . . . . . . N 52
Scheduled Castes .

. . . . . . . . . 1

(b) The reply to the 1st part is in the negative. With regard to the second
part, I would invite the Honourable Member’s attention to Home Department
Resolution No. 23/5/42-Ests. (S), dated the 11th August, 1943, under which
8} per cent. of all vacancies to be filled by direct recruitment are to be reserved
for Scheduled Caste candidates and certain concessions in regard to age limit
and fees have been granted to sudh candidates. Vacancies are advertised in
important newspapers for the information of all candiduates.

(e) No. ° According to the orders issued under the Home Department Resolu-
tion, to which I have referred, a minimum standard of qualifications has to be
prescribed in all cases and the reservation of vacancies for members dt Scheduled
Castes is subject to this condition.

InrorTED CONSUMER GOODS.

649. *Mr. K. 8. Gupta: (a) Will the Honourable the Commerce Member
please state Government's estimate of increased imports from abrond of consumer
goods in 1944-45?

(b) What are those goods?
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- éc) How are they to be distributed from province to province or from State
to State? .

(d) What specific measures have they so far taken for a substantisl increase
in the production of such goods within the country?

(e) What is their programme in these respects for the ensuing year and the
" years following until the normal conditions are restored?

The Honourable Sir M. Azizul Huque: (a) It is not possible at present
to furnish an estimate for the financial year 1944-45. k

(b) For a list of the more important items of consumer goods the Honourable-
Member’s attention is invited to the reply given to starred guestion No. 239.

(¢) Consumer goods not imported by Government will be distributed through-
out the country through ordinary trade channels. The question of the method
of distribution of consumer goods imported by Government is under considera--
tion.

(d) Government have extended, wherever possible, active assistance in the-
import of adequate supplies of raw materials at reasonable prices and the release-
of the maximum possible quantity of raw mnaterials available in the country
to essential civil indusfries. By this means production for the civil market of.
such fundamental necessities as Cotton Textiles, matches, soap, paper, etc., has.
been muintained at a high level. In addition, productive capacity previously
engaged on War orders has, as far as possible, been released for the production:
of articles for the civil market with the result that increased supplies of woollen.
goods, cement, iron and steel goods, household utensils, etc., have been made
available. It is only in cases where lack of equipment, internal transport diffi-
culties, shortage of coal, ete., render impossible in the near future, the produc-
tion in India of adequate quantities of particular items that ready-made goods are
imported. ’

(e) In the ensuing year it is proposed to continue the Government of India’s.
policy of maximising the production of consumer’s goods in India as far as.
Defence demands, transport and supply difficulties permit and of importing*
adequate supplies of consumer’s goods which could not otherwise immediately
be. raade available. Wherever practicable productive capacity in the country wilk.
Le increased by the construction and import of new machinery.

OPERATION OF THE PUNJAB URBAN RENT RRSTRIOTION AOT IN DELHI.

6560. *Mr. Kailash Bihari Lall: Will the tionouruble the Labour Member be-:
pleased to state:

. (8) if the House Rent Control Order is applicable to all the parts of Old
Delhi; if not, what parts or Mohallas are subject to its application;

(b) if the Punjab Urban Rent Restriction Act, 1939, is applicable to Delhi;:

(c) if it is not a fact that under the Punjab Urban Rent Restriction Act no
landlord can enhance the rent or eject a tenant except only when he requires the_
holding for his own use;

(d) if Government are aware that landlords in Delhi have got the rent en-
banced on the threat of ejectment under the pretext of personal use of the hold-
ing; ) v . )
(e) if it is a fact that since the application of the Punjab Urban Rent Restric--
tlisnhAct, 1989, to the Delhi area, the number of ejectment suite have gone very

g1 ,
(f) the comparative figures of the number of ejectment suits for the period
before and after the application of the said law in Delhi, separately;

(%) if Government are aware that landlords are harassing the tenants in all
possible ways for vacating the holdings, and in some cases information of
cognizable offences has been lodged by the tenants before the police; and

(b) if Government are aware that landlords in Delhi are charging exorbitant.
rents from new tenants, and that there is no effect of any law on them nor do
they grant any receipt for high abnormal rents?

The Honourable Dr, B. R. Ambedkar: (a) No. The Order is applicable only
to the Notified Area of the Civil Station of Delhi, certain portions of Daryagan}
and the Western. Extension Area. - ’
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(b) Yes, -excluding areas in which the New Delhi House Rent Control Order,
1939, is in force.

(c) Yes, the Act imposes some restrictions on enhancement of rent and eject-
ment of tenants. The Honourable Member may ascertain the exact provision
fromn the Act itself.

~ (d) Yes. Sqme such cases have come to notice.

(e) and (f). Yes, the figures are reported to be: ’

1939=2336.
" 1940=2890.

1941 =1599.

1942=480.

1943 =879.

(g) Yes, Government have however né information about any ecognizable
‘offences committed by the landlords.

(h) Some& complaints of the nature alleged by the Honourable Member have
been received. :

BaX oN IMPORT OF LEATHER, ETO. TOo PrsmiN DistrioT.

851. *Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable the
‘Commerce Member: please state if it is a fact that.import of leather, articles of
leather, tea, cloth, etc., has 'been recently prohibited in the districts of Pishin,
and parts of Chaghi, for sometimes past? If so, since when?

(b) Is it & fact that the alleged reason for the prohibition is that the things
may ‘not go over to Afghanistan or Persia?

"(c) Is it & fact that the main source for the maintenance of the residents of

these areas was trade in these articles, and that they are suffering very badly
from this prohibition ? : ’

- (d) In view of the great hardship caused to the residents of these parts by
these restrictions, have Government considered the advisability of relaxing these
westriotions, and making proper arrangement at the frontiers of Afghanistan and
Persia for stopping the export of these articles to those areas?

” The Homourable Sir M, Aszizul Huque: (a) The transport by rail and post
of certain classes of goods including tea, cotton piecegoods and leather manu-
factures to Chagai and Pishin districts in Baluchistan has heen prohibited a few
moinths ago except under the cover of permits issued by the appropriate authori-
ties,

'(b) It is a fact that this control was established to prevent any possibility of

such goods as are in short supply in India being despatched in excess of local
wequirements of Baluchistan, with the object of smuggling them into Afghanistan
or Persia in contravention of Export Trade Control Regulations or, alternatively,
of causing such congestion at stations on the Frontier that pressure could be
'‘brought to relax the export control. ’

~ (c)and g) Government have no reason to think that any hardship is bein

<aused to the residents of these parts, as goods genuinely required for loca.
consumption ars allowed to be transported under permit.
.

UNSTARRED QfJESTIONS AND ANSWERS
RATIONING OFFICERS AND INSPRCTORS.
187. Mr, Ananga Mohan Dam: Will the Honourable the Food Member
please state: ' ) N
_ (a) the total number of Rationing Officers and Inspectors sanctioned in
their Department; and i
{(b) the number of Hindus and Muslims appointed on these posts?

The Honourable Sir Jwala Prasad Srivastava: (a) Apart from the Rationing
~Adviser to the Government of India, an officer lent by His Majesty's Govern-

wnent, there are no Rationing Officers or Inspectors employed in the Food Depart-
ment.

(b) Does not arise.
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CoXNROTION Oor THR DILB.I SUPERINTENDENT OF INDUSTRIRS WITH COLOUR AND
Dyxs Firwus. . -

188, Mr, Muhammad Azhar Ali: Will the Honourable Member for Indus-
tries and Civil Supplies be pleased to state: .

(a) whether the control orders for colours and dye stuffs were issued at Delhi
by the District Magistrate on representations from Sirdar Mehtab Singh, the
Superintendent of Industries; and )

(b) whether Government are aware that Sirdar Mehtab Singh is directly
and indirectly connected with several firms dealing in these commodities?

The Honourable Sir M. Azizul Huque: (s) On the 9th October, 1848, the Dis-
trict Magistrate of Delhi, having received reliable information that certain stocks.
of dyes in the possession of the Shri Gopal Chamber of Corymerce, Limited, and
the Delhi Colour Safe Deposit Company Limited were being made the subject
of "speculative transactions, which were likely to raise the price at which the
stocks would be available for sale to consumers to an imerdinate level, made
-an order under clause (a) in Defence Rule 81 (2) prohibiting the disposal of the
stncks without his prior permission in writin

The order was made by the District Magistrate on his own judgment of the-
requirements of the situation, and no question of ‘‘representations’’ by the official
nained in the question or any other subordinate official arises.

(b) No.
Missine PERMiT BOOKS IN THE OrricE oF CommopITY CONTROLLER, DELHI.

189. Mr. Muhammad Azhar Ali: Will the Honourable Member for Food: be:
pleased to state:

(a) whether it is a fact that seven books of permits of sugar are missing
from the office of the Commodity Controller, Delhi; and

(b) whether it is a fact that through these permits thousands of stigar bags
were transported into Delhi and outside places and sold in the Black Market?

The Honourable Sir Jwala Prasad Srivastava: (a) It was recently discovered
that one book containing 100 sugar permit forms, and approximately another 82
unbound forms of the same kind, were missing fromi the Commodity Control
Office. An inquiry is proceeding. ) . .

(b) The forms in question were designed to be used to authorise retailers to
acquire supplies of sugar from wholesalers in Delhi, not to authorise the import
of sugar into Delhi or the export of sugar from Delhi. Whether the missing,
forms have in fact been used by any person has not yet been ascertained.

Dxre1 MaGIsSTRATE'S ORDER PROHIBITING D1sPosaL oF CERTAIN COLOUR AND Dym

o

190. Mr, Muhammad Azhar Ali: (a) Will the Honourable Member for:
Industries and Civil Supplies please state if it is a fact that on the 9th October,
1048, the District Magistrate at Delhi prohibited the disposal of articles, via.,.
the cases and drums of colours and dye stuffs lying in safe custody deposit
with the Shri Gopal Chamber of Commerce, Limited, and the Colour Safe
Deposit Limited, both situated at Delhi?

(b) Are Government aware that movements of colour and dye stuffs were
free all over India and not restricted by any control order so far?

(¢) If so, will Government be pleased to inform the reasons and circum-~
stances which moved the District Magistrate, Delhi, to issue this grder of the
8th October?

The Honourable 8ir M. Azizul Huque: (a) and (c). Yes. The circumstances
;1%8 which the order was made have been explained in the reply to question No.

(b) Yes, but this does not mean that the authorities are debarred from inter-
vening in particular cases when it is apparent that transactions are going for-
ward which are prejudicial to the public inserest.

HarpSHIPS SUFFERED BY TENANTS IN OLD DELHI AND SHAHDARA.

191. Mr. Muhammad Aszhar All: (a) Is the Honourable Member for Labaur

aware of the hardships suffered by the tenants in Old Delhi and Shahdara?

. L J
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(b) Are Government aware that some rich landlprda have increased the rent
by 150 per cent. during the last two years and in spite of the application of the
Punjab Urban and Rural Act? '

(c) Is it a fact that some landlords have cut off water connections gpd
electric connections with a view to bring pressure on tenants to vacate the
premises or increase the rent? :

(d) Do Government propose to extend to Old Delhi and Shahdara the
provisions of Rent Control Act lately applied for protection of New Delhi
tenants? If not, why not?

The Honoursble Dr. B. R. Ambedkar: (a) Yes, generally.

(b) and (c). I am aware that increases in rent have taken place, but under
the Punjab Urban Rent Restriction Act, 1941, these are matters for the deci-
sion of the courts.. -

(d) There are administrative difficulties in the extemsion of the New Delhi
House Rent Control Order, 1939, to the areas in question but the Government of
India have other measures under consideration. o

STATEMENTS LAID ON THE TABLE

Information promised in reply to part (¢) of starred question No. 303 asked by
Mr. K. C. Neogy on the 18th November, 1943.

MANUFACTURE OF OPIUM ALKALOIDS FOR MEDICINAL PREPARATIONS IN INDIA.

So far as Government are aware the total average annual requirements of opium alkaloids
of the chemical and pharmaceutical industries in India is about 400 lbs. of which sbout
54 per cent. is met by the Ghazipur Factory.

upplies made by this factory during the first three months of 1843 amounted to 53 lhs.

and the supplies during the subsequent months were as follows :

1bs. oz, dr.
.April 1043 . . . . . . 3 2 0
May . . . . . . . 23 10 0
June . . . ... 12 [ 0
July . .. e .. 34 12 8 -
August . . . . . . . 16 12 8
September . . . . . . 33 ¢ 3 9 .
QOctober . . . .. . . . 2 14 0
November . . . . . 18 16 0
December . . . . . . 18 8 0
January 1944 . . . . . . 22 12 0
Total 183 14 9

: romiseti in reply to parts (a), (b), (c), (d) and (f) of unstarred
I”I-f)qr;::tt;f:: 130. 46 asked by 15&!1. K. C. Neogy, on the 21st February, 1944,

PropuctioN OF OPIUM ALKALOIDS AT GHAZIPUR . FACTORY,
(a) The quantity of opium alkaloids produced was :

Ibs. oz, dr.
ot SRS S 5
194142 . . . . . . 984 2 1
1942-43 . . . . . . 995 8 10

\b) ThY supplies made to the chemical and pharmaceutical industries were :

) Ibs. oz, dr.
-1939-40 . . . . . . 214 2 0
194041 . . . . . . 165 11 0
-1941-42 . . . . . . 248 0 0

1942-43 . . . . . . - 228 8 14 ‘
. d). The Honourable Member is referred to the reply to part (c) of his ques-
.tiorgog‘l?daog )dated the 18th November 1943 which has been laid on the tgble. .
(f) The ﬁ'guros for-1040-41 to 1942-43 %iven in replz to part (n)'r'eprese'nt _tbo maximum
uantity that could be produced under the present abnormal conditions, having regard to
-31( avsilability of. raw,.materials, chemicals, acids, apparatus, electrioc power, coal, eto.

.
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. Information promised in reply to unstarred question No. 50 asked by Mr. Ananga
» Mohan Dam on the 21st February, 1944.

REQUISITIONING OF ACCOMMODATION IN SHAHDARA, DELHI FOR STAFF OF UpPEr
Jumna VarLpey ErgcTrICITY COMPANY.

(3) You. N - _
b) No building has so far been requisitioned. The bailding prqpoug to be requisitione
s o(p;))oni:e the Tegminal Tax Post and is known as-"‘Har Saran Niwas" (shops 2 to & with
A e 754 of iho Defance of Indis Rul
Rule of the ence of India Rules. .
Ecc? snd (e). The building at present occupied by the Company for its office has been
L { too small for the . ; .
ou(xf) The ’compmy porﬁ?m service essential to the community and it is absolutely neces-
aary for this office to be in Shahdara.

dnformation promised in reply-to part (d) of starred question No. 178 asked by
Mr. K. 8. Guptas, on the 23rd February, 1944.
Anti-Submarine School.

All the non-Indian officers in the Royal Indian Navy are British, except the following :

Australian . . . . . . . . . . . . [
South-African . . . . . . . 1

Ot thd above officers, only ome (a Canadian) holds a permanent commission in the Royal-
Indian Navy. All the rest hold temporary commissions in the Reserve or the Volunteer
Reserve. : N i

dnformation promised in reply to starred questions Nos. 195 and 196 asked by
Nawab Siddique Ali Khan (on behalf of Qazi Muhammad Ahmad Kasmi) on
the 23rd February, 1944. -

GENERAL ELEOTIONS To CANTONMENT BOARDS.

No. 195.—(a) The number varies detween one to seven in accordance with the popula-
¢ion of the Cantonment. -

(c) No. The. information at Government's disposal does not support this view.

(d) ?o. The sum in question is sbout Rs.

(e) Yes.

(f; So far as Government is aware such resolutions have been passed only by ‘‘the Allahabad
Cantonment Tax-payers’ Association’ and ‘‘the U. P. Cantonments Association’’. The former
Association is affiliated to the Iatter. .

(g) Government has considered the matter in all its aspects. The considerations that
led %ovemment to the view that General elections should he postponed for the duration of
the war are :

(i) The majority of the Provincial Governments, etc., have decided to postpone general
elections in municipal and the local bodies in their respective provinces; :

(ii) Presidents of Cantonmeunt Boards and other Cantonment officials have owing to the
present emergency little time¢ to perform the duties imposed upon them, in respect of
elections ; and

(iii) Conservation of paper, money, and time, etc.

CERTAIN MILITARY BERVANTS DISQUALIFIED FOR ELECTION TO ALLAHABAD CANTON-
MENT BOARD. -

No. 196.—(a) In a bye-election to the Allahabad Cantonment Board held on 28th March
1943 one of the candidates was a wage-earner on daily wages in the local Arsenal. .The
{)fficer Commanding the Station, in his capacity as President of the Allahabad Cantonment
Board, having taken legal advice held on revision, under rule 32(2) of the U. P. Cantonments
Flection Rules, that in these circumstances the candidate was not in the military or civil
service of the Crown and that his nomination paper was valid. .

(b) No. Government see no reason to differ from the conclusion reached by the Presi-
dent of the Board.

. Information promised in reply to starred question No. 240 asked by Mr. K. C.
Neogy on the 25th February, 1944.
PROGRESS IN THE ADOPTION OF REHABILITATION SCHEMES IN BENGAL.

(a) (i). Proposals for rehabilitation include the opening and continuing of hospitals,
dispensaries, children’s home, orphanages, homes for unattached women and other destitutes,
milk canteens, work centres for giving training in cottage industry type of work to destitutes
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in centres and. st their homes, the grant of special assistance for house-building and also
t.::! ﬁll:grmon, potters and other artisans. These proposals and estimates are atill under con-
sideration.

jii) An ordinance was promulgated to provide for the restoration of agricultural lands
s0ld during 1943 as a result of the prevaili gLeconomic distress and a bill has been intro-
duced in tge current session of the Provincial Legislature to pass it into law,

(iii) Orders have been issued for the return of boats to fishermen and potters living
in the denial and other districts areas either as free grants or on the value of the goods
being treated as loans repayable in convenient instalments. Assistance is also being given
in the shaJ)e of, or for the purchase of, fishing nets, hemp, twine, bark, etc.

(b) and (c). Test works were opened in all districts except in the Districts of Jessore,
Nadia, Dinajpur, Rajshahi, Malda, Jalpaiguri, and Darjeeling and over ohe lakh twenty-
teven thousand men and women were helped daily during the most severe period of the
distress. Before the commencement of the Aman harvest Test works were gradually curtailed
in order that a sufficient number of labourers might be available to pgather the harvest.
They are going on on s small acale in the Contai and Tamluk Sub-divisions of the Midnapur
District, Bhola Bub-division of the Bakharganj District, the Arambagh Sub-division of the
Hooghly District, and in the Chittagong and Nosakhali Districts. These works are now
being done in some places by the District Board and in others by Government Agency. The
actual number of people now employed is not readily available.” In other distressed areas
several are still engaged on Rabi crop cultivation and miscellaneous domestic labour and
as soon as necessary test works will be opened in such areas. Private land holders are
encouraged to open works by grant of loans under the Land Improvement Act. -

Information promised in reply to parts (a), (b) and (c) of starred qu.estion No.
244 asked by Mr. Kailesh Bihari Lall (on behalf of Mr. Amarendra Nath
Chattopadhyaya) on the 25th February, 1944.

MEASURES FOR RATIONING, ETC., IN BENGAL.

(a), (b) and (c). Deficit districts are receiving rice jn accordance yuth.. pre-arranged
programme drawn up by the Department of Civil Supplies. ~The retail price for Govern-
ment stocks of rice.is 0-6-6 per seer. There is no limitation as to quantities per head in
areas which are not rationed. Supplies are available in the open market. The, following -
districts in Bengal are regarded as deficit_districts : - L

. Chittagong, Noakhali, Tippera, Dacca, Fandrur, 24 Parganas, Pabna, Nadia, Darjeeling,
Calcutta, Howrah, Jessore, Morshidabad, Hooghly, Rangpur. .

Relief work in Bengal is continuing though on a considerably reduced scele. Relief acti-
vities are mainly confined to provision of clothing, blankets, and medicines, the off-take of
foodgrains being negligible.

Infotmation promised in reply to starred question No. 256 asked by Mr. Lalchand
' Navalrai, on the 26th February, 1944.
EL1GIBILITY OF EXAMINERS, ETC., IN BOMBAY AND SIND FOR APPEARING FOR INCOME
Tax OFFICERS’ EXAMINATION.
(s) Yes. There are no rules on the subject, the matter being entirely within the com-
f the Commissioner of Income-tax. .

pctoigt)‘»es:d (c?. im:mdentand that in the case of such Government servants also the matter
is left to the discretion of the authorities competent to grant leave. . N
- (d) Yes, save in cases where leave can be granted without inconvenience to the administra-
tion. As the number of candidates for this examination is very large, it is not possible to
grant leave in all cases without seriously dislocating the work of the Department. Govern-
ment do not considér that they would be justified in these circumstances in granting the
facilities asked for by the Honourable Member.

information promised in reply to starred question No. 275 asked by Mr. K. 8.
Gupta, on the 1st March, 1944.

~ Famine CoNDITIONS IN ORISSA.

(a) The Oriesa Government have supplied the following information :

Famine conditions no lopger exist in Orissa, but relief measures are continuing in those
parts of the districts of Balasore and Ganjam, which were affected by the cyclane of 1942,
and floods and crop failure in 1943.

(b} 15 out of 32 free kitchens opened in the affected areas are still working. The Pro-
vincial Government have made Taccavi loans to the extent of Rs. 1,107,000 and free grants
of Ra. 206,250 for the purchase of cattle and seeds and, for recomstruction of houses
damaged by floods and cyclone. Building material has also been supplied in some cases, in
add‘ic)ion go r‘r;;me{z ﬁra?ts. - '

c) and (d). Relief works, involving an expenditure of Rs. 2,82,000 have - taken
to provide employment to able-bodied destitutes. Collection of land rovenu:)e:r‘:d Cha.u;'ilr

dari-tax has heen suspended. It is estimated th ; i i
Balasore and 185 i Gonars). al there are 254 orphan destitutes (72 in
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Gouvernment in Ganjam
maintain the orphana.

BT&TWTS LAID ON THE TABLE

incial

One tempora hanage has been started by the Provinc

unt{a‘;} th:e utnbgi.lh.ganﬁf Wavell Homes, where it 18 propoeed t.;

Arrangements have also been made for the maintenance of orphans st MSO- 24 Jallewar

There are three private ﬂhzmgcszc i_nt Bﬂﬁﬁ“m%"iﬂf:é atTwﬁ;t?:uh rob ; e Baptist
the Bervants of India iety, ird, : v e

;l(?uf::: byThe:e a::v:wo private orphanages in Cuttack district, one in Ganjam dutnctl. and

two in Puri district.

] 1 i : ] 1 asked by
Information promised in rteply to starred question No. 30 :
f Mr. AnanI;a. Mohan Dam on behalf of Qazi Muhammad Ahmad Kazmi, on
the 8rd March, 1944. )
DiSCRIMINATION BETWEEN INDIAN AND ANGLO-INDMN APPRENTICES AT JAMALP
o Womsﬂopr.d tivend o Re. 10
tice Mechanics, Indians snd Anglo-Indians, draw stipends varying from Rs.
to ga} %p::‘:o:_cdoinge; the year of apprenticeship and Rs. 30 per mensem 1s taken as the

rice supplied free to them. . L
P {b]ofl‘g?gricep%lf food supplied to Anglo-Indian Apprentice Mechsnica is tsken at Bs. 3
per mensem. The reply to tgm second part is in the negative; the Anglo-Indian Apmm
tice Mechanics are given an allowance sufficient to bring their emoluments up to Rs. "5&.
after taking into account their stipends and the value of food, wiz,, Rs. 30.

(c) On the East Indian Railwdy, all Apprentice Mechanics, irrespective of the commu- -
pity to which they belong, who live in railway hostels and who receive free board and lodging,
are paid dearness allowance at one-third t{m normal rate. Special Class Apprenticea are -
given dearness allowance at 90 per cent. of the normal rate,

(d) Does not arise. .

Information promised in reply to-part (b) of unstarred question No 139 asked °

by Mr. H. M. Abdullah, on the 16th March, 1944.

CATERING FOR MusLiMs oN- OupH AND TIRHUT.RAILWAY.

The contracts at the most important stations on the O. & T. Railway are divided’
bhetween Mesers. Ram Saran Pershad, Mersrs, Mohd. Jan & Sons, Messrs, Singh & Sons, .
Maessrs. Eadir Bux & Sons and Messrs, Ganesh Lal & Sons.

MOTION FOR ADJOURNMENT.
FAILURE TO PRESERVE THE LIBRABY AND DOCUMENTS OF THE ALL-INDIA- CONGRESS -
COMMITTEE UNDAMAGED.

Mr. President (The Honourable '‘Sir Abdur Rahim): I :have receiv-
ed notice from Mr. K. 8. Gupta that he intends to move the-
following' adjournment motion to discuss a meatter of urgent and public
importance, namely, the failure of the Government to take necessary precautions:
to preserve the library and other documents of the All-Indin Congress Com--
mittee. sncred property of the nation, from being destroyed and damage as it is
evidenced by the condition of & large number of files, printed doeuments, typed
records and books, reduced to dust bv white-ants, when the office of the All-
India Congress Committee was unsealed for a few hours for cleaning after 18
months. e

Who“put the seal on the office of the All-India Congress Committee?

Mr. K. 8. Gupta (Ganjam cum Vizagapatrm: Non-Muhammadan Rural):
It is the Government of India that is responsible for it. '

An Honourable Member: Who put the seal?

Mr. K, 8. Gupta: I do not know. '

Mr. President (The Honourable Bir Abdur Rahim): I suppose it is thae
business of the Local Government. Where did this happen?

Mr. K, 8. Gupta: In Allehabad, U. P,

Mr. President (The Honourable Sir Abdur Rahim): The office of the All-
India Congress Committee was apparently sealed by the Local Government, and
it is the business of the Local Government to look after it. I hold that the
motion is not in order.

ELECTION OF A MEMBER TO THE CFNTRAL COMMITTEE OF THF
TUBERCULOSIS ARSOCTATION OF INDTA. .

. Mr. President (The Honourable Sir Abdur Rehim): T have 4o inform the

Agsembly that upto 12 Noon on Friday, the 24th Mearch. the time fixed for

receiving nominations for the Central Committee of the T. B. Association of
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. [Mr. President.]

India only one nominatiotl was réceived. As there is only one vacancy 1
+deolare Dr. Sir Ratanji Dinshew Dalal to be duly elected.

_.. Mx. President (The Honourable Sir Abdur Rshim): Honourable Sir
Muhammad Azfzul Huque. :

The Honourable Sir M. Azizul Hugue (Member for Commerce snd Indus-
tries and Civil Supplies): As my motion* will take a little titne in view of the
smendments of whiéh we have received notice and as we have not been able to
discuss them with the Honourable Member, I do not,wish to move the motion*

~to-day. I will take an opportunity of doing so at a later stage: :

_ THE INDIAN FINANCE BILL—contd.

- Mr, President (The Honourable Sir Abdur Rahim): The House will now
ptoceed with the further consideration of the Finance Bill. . " -

Sir Henry Richardson (Nominated Non-Official): Sir, I have only a few
matters to speak about and I shall not take very long.

In the course of his interesting speech on Friday lest my Honourable friend,
Sir Cowasjee Jehangir, who is not here just now, mentioned amongst other
things the socandal of tax evasion, the increasjng burden falling om the steff of
the Income-tax Department and the question of deferring the pay as you go
scheme until the arrears of tax are collected. I propose to desl with these
matters when the Income-tax Amendment Bill comes before the House. So
that will not only shorten my remarks on this occasion, but will, I hope, save my
Honourable friend, Syed Ghulam Bhik Nairang, who also is not there, &
further attack of mental indigestion which he said Sir Cowssjee’s speech kad pro.
voked. ,

So far as business interests are concerned, the pr:posal affecting them most
in this Finance Bill is perhaps that contained in Cla-> 8 which deals with the
increase in the compulsory deposit of the excess profits tax from 1/5th to
19/64ths. The intention is, of course, to immobilise the whole of the Excess
Profits and it was clear from the Honourable the Finance Member's Budget
speech that this is an anti-inflationary measure. To that object we have already
given our support; but in doing so again, it is our duty to bring to Government's
notice the hardship case which inevitably arises.

I refer to the hardship which will be involved in certainr cases where tha
amount required by the compulsory deposit of excess profits tax which this Bill
will enforce, coupled with the taxation proposals—by which I mean excess profits
tax as well as income and super tax—will ectually exceed the total assessable
income. I am aware that this can apply only to individuals and partners in
firms and that it does not apply to incorporated companies. The point is that
it seems ineqritable that these compulsory deposits plus the taxation proposals
should take away from such individuals more than their total assessable profits, -
and although it may be argued that such cases will be few, that does not, in
our opinion, justify no provision being made in the Bill for the alleviation of this
inequitable position. After all, the income-tax officers who will have to operate
s this mewsure must, as we know from experience, act more often in accord with
the exuct letter of the wording of the Act rather than in a manner which might
alleviate hardship by their operating within what I might call the spirit of the
intbntion. Whilst, therefore, the Honourable the Finance Member might
congider the case would be met by his giving an assurance on the floor of the
House that sympathetic consideration would be given to all 'such cases, I am
ufraid that this will not be entirely acceptable. We, of course, appreciate, that
any such’assurance which the Finance Member gives is genuine, but it 18
impossible for him to guarantee that in all cases which will arise, it will e
observed in spirit by the various officials who have to operate the Act. We

*“That thif"Aseembly do proceed to elect, in such manner as the Honnurable the Presi-
dent may direct. five non-official Members to serve on the Standing Committes to advise
on subjects, with which the Commerce Department is concerned.’”

-
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would, therefore, request Government to consider how these cases can be mct
by inserting in the Act some suitable amendment.. Obviously it is very diffi-
<cult for any lay person to draft an amendment to such a complicated measure
a8 the Excess Profits Tax Act or the Indian Income-tax Act, and if Government
.accept the justification of my argument, as I hope they will, perhaps they will
.also consider my request to provide an amendment to meet the cagse. T am, of
wcourse, aware, that Government have already given notice of certain amend-
ments, and if they do adequately alleviate the hardship I have mentioned, then
I shall be satisfied and very grateful. But since it is obvious there may not be
.an opportunity to discuss either the clauses or these amendments, 1 have felt it
necessary to place my case on record at this stage.

I now turn to another matter which arises out of the Finance Member's ’
'proposals but affects the Comumerce Department. I want to suggest for the
«consideration of Government an amendment to the Companies Act whereby
Direotors may be empowered to set aside reserves equal to the compulsory
deposits now to be made under the Finance Bill in addition te any reserves
permitted by a company’s articles of association. It has been brought to our
notice that difficulties may be experienced by certain companies in resisting
demands for increased'dividends from shareholders by. reason of the fact that
the directors under the articles of association are not empowered to transfer vo
veserve, without the previous approval of shareholders, more than certain
specified proportions of the profits. In most cases the interests of the country
and of companies will be served best by transferring to Reserve all the amounts
eompulsorily deposited under the Finance Member's proposals. Directors of
companies, who are bound to see that steps are taken to make these deposits,
have in many cases insufficient powers to transfer to reserve since before they
«could do so they would™need the shareholders’ approval qf appropriate altera-
tions-in the articles of association. 1In practice, this is not always easy to obtain.
'The alternative would be to leave the balance of profits carried forward inflated
by the amounts of the compulsory deposits. This would involve the probable
<constant elaim by shareholders for a larger dividend which is exuactlv what the
Finance Member wishes to avoid. Even at this early stage there is evidence
that the compulsory deposits may be raided by shareholders demanding payment
of dividends equal to the deposits out of reserve funds.. I will redd an extract
from a Bombay paper, dated the 20th’ March 1944, which deals with the report
of a particular” company. (An Honourable Member: ‘‘What is the name of the
paper?’’) It is the Indian Annalist. This is what it says: '

‘I do not see, looking at such a strong financial position why the directors should con-
sider placing any more sums to depreciation, whilst the reserve fund could be depleted to the
extent of the amount hetmg put aside for compulsory deposit. If this is not done, the
shareholders have a legitimate grievance.' ] )

The pressure has therefore already started and the practical solution seems
to be for Government to support their demand for compulsory deposits by
amending the Companies Act with a provision conferring on Directors of com- -
panies the power to set aside reserves equal to such compulsery deposits in addi-.
tion to any reserves permitted by the articles of association of the company and
I put forward this explanation and suggestion for Government's consideration.

I have one other suggestion to make for the consideration of Government
which is that steps be taken to track down and draw into Government coffers the
farge amounts of surplus hoarded cash which constitute so strong an actual and
potential influence in the creation of black-markets and the hoarding of consumer
goods. Obviously it is for Government to devise ways and means of desaling with
this important question and from an anti-inflationary standpoint, I urge that
Government should vigorously prosecute Such a policy concomitantly with tha
taxation measures visualised by the Finance and Income Tax Bills.

Now, Sir, T want to try and obtain the Finance Member’s assurance on
a matter which has caused verv great concern in recent months amongst
commercial interests in this country—and I do not mean merely concern by the
interests which I represent, for it was general throughout the country. I refer
to the draft E. P. Tax Compdttation of Profits and Capital Rules which were
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issued by the Finance Department some ‘little time ago for the purpose of
eliciting public opinion. Those proposals, slthough undoubtedly designed fer
anti-inflationary purposes, contained certain implications which, despite their
support to anti-inflationary measures, would have necessitated the strongest
opposition from affected interests as was evidenced by the widespread protests
made from all parts of India. I hope the Finance Member's Budget proposals
are designed to procure by alternative means the anti-inflationary effect for
which these Rules were to some extent intended and thaet therefore in giving
our support to this Bill, we are entitled to ask the Finance Member for uw
assurance that these objectionable draft Rules will be dropped. I hope he will
be able to comply with this request. '

8ir, during the course of this debate I have not been unaware of an attitude
in certain parts of this House, which imputes to the British commercial commu-
nity a wish to profit unduly by the circumstances of the war and a fictitious
ability to influence the Government so that they may legislate in & manner
favourable to our interests. Such charges as have been made have of necessity
been vague since they have no foundation and are based upon political prejudice
combined with industrial ignorance. The taxation which during the past four
years has been imposed upon commerce and industry has fallen upon the interests
which I represent as heavily as it has fallen upon Indian interests. I do not
deny the right of the latter to advance arguments which oppose taxation
proposals but, in all fairness, I ask this House to cast its mind back to the

attitude which we on this side have consistently made clear in the matter of
war taxation. I myself have, on more than one occasion, pointed to the
moderate character of the burdens which we have been asked to bear, more
especially in view of the vital issues at stake. We may try to be good business-
men but also try to be good citizens, who realize that the war must be won
whatever the sacrifice. I confidently affirm that our attitude has consisently
carried this significance and far from exerting a problematical influence upon
Government to limjt the burden which we huve to bear, we have more usually
encouraged the Finance Member in his predatory activities. ' :

An Honourable Member: Question.

Sir Henry Richardson: Finally, Sir, it falls to me to refer, on behalf of the
‘European Group, to the impending departure of a familiar figure on the Treasury
Bench—S8ir Reginald Maxwell. . :

I do not intend to indulge in a long discourse upon his many virtues. 1
merely offer to him the tribute of our deep admiration for the courage, the
integrity, the devotion and the skill which he has applied to his onerous duties,
and to this I will be bold enough to add a flight of fanc§.

Many of us in our youth struggled somewhat unwillingly through the epic of
‘Horatiug—he that held the bridge. To some of us hereafter, there may come
a vision of another and more modern Horatius. Horatius, a little worn perhaps
by the passage’of long years during which he has not laid aside his armour, a
little worn also by occasional bouts of lumbago, but always defending his bridge
with the same imperturbable courage, the same honesty of purpose conveyed
by the same lucidity of expression and the same drv humour which has endeared
him even to those who have most bitterly attacked him. .

Sir, all of us in this House, whatever be our political opinion or our views'
with regard to the policy of Government, are at one in wishing him Godspeed
and may I express the sincere hope that he will long enjoy the leisure which he
has so well earned. ‘ ) ‘ o

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): Sir, this
Yinance Bill seeks to impose additional taxation. But such additionsl taxation
is not desirable, necessary or justifiable. The burden of the proposed additional
taxation will fall on all classes of the people, from the rich to the very poor. If
the burden had been so adjusted as to make it fall only on shouldets which are
able to bear it. there would have been less objection to this Finance Bill. But,
as it is, we find that a great part. of the burden will fall on the poorest classes
of the population. My Honourable friend, Sir iferemy Raisman, says that tea,
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ttobacco and betelnuts are net essential necessities; but he forgets that these are «
wconventional necessities. And when conventional necessities stand side by
side with essential necessities, it often’ happens that essential necessities are
sacrificed for the sake of conventional necessities. It appears to me that the
poor people of India will rather curtail their expenditure on food and the milk
for the baby than go without their tes, tobacco and betelnuts.

As regards his income-tax proposals, I have no quarrel with him on the
ground of principle. The burden of these proposals falls on shoulders which are
well able to begr it. But there is another aspect of the question, namely, the
capital for industry which must come from the earnings and savings of the in-
come-tax payers. Therefore, these are not entirely free from objection.

I will now point out how additional taxation' is unnecessary. The Finance
Member’s budgets have a'ways shown that revenue is under-estimated and we
all know that the under-estimate of revenue in this year's budget is due to the
fact that he credits less for the excess profits tax, the income-tax and the
super-tax. If this view of the matter proves correct, then the Finance Member
will have a much larger revenue than he expects today. There is another source
from which the Finance Member can obtain considerable sums of money, that
is, from economy and retrenchment.

. 8ir, the subject of economy was discussed at considerable length the other
day and I will not go into the details of the question now. But I will point
out that so far as both civil and military expenditure is concerned, a Committee "
on national expenditure would be very useful. The other day Professor Hill.
-an eminent economist and a distinguished Member of the British Parliament,
told us that the Committee on National Expenditure in England has done won-
derful work in reducing expenditure in that country. Why don’t you appoint
such a Committee here? If sych a Committee i appointed, I am sure that
expenditure on both the civil and the military side will be greatly reduced.

" Then, again, we are not satisfied with the financial settlement with regard
to defence between England and India. It is likely that if the financial settle-
ment is made on g more equitable basis, then we shall be able to spend much
less on defence than we do now. In this connection.I may point out -that in
the other House it was mentioned the other day that Government of Britain
spent 940 crores in India during the last few years for the purpose of defence.
Now, this amount of 940 crores in four is a trifle to the British Exchequer, but
even 23 crores in one year is s very large sum for the people of India. If
instead of 940 crores, Britain spends 983 crores, there will be no appreciable
addition to the burden on the shoulders of the British people. In this con-
mnection, I may remind the House that, as the Economist puts it, the amount
which is spent on cigarettes by the Britisher is equal to the whole amount
which is spent by an Indian on. food in the course of a year. .

Now, I will show that additional taxation is unjustifiable. Wa have heen
burdened with measures of taxation year after year; the present proposals have
been preceded by 8 or 9 previous measures of taxation. All these taxation
measures taken together imposg a very heavy burden on the people. Therefore,
the impositjon of a further burden is unjustifiable.

From the constitutional point of view also, additional taxation is uniustifi-
able. This Assembly possesses only very limited powers over taxation and that
fact is known to the Honourable the Finance Member and the Government! of
India. Therefore, the greater responsibility rests with them not to increase
taxation beyond certain limits. But thev have ignored this fact altogether.
< There is another constitutional objection to this Bill, namely, that this Bill
has been brought forward without redressing the grievances of the people. -

Sir, I will now discuse the grievances which the people of Tndia have to
suffer under. The first and the most imnortant of these grievances is ‘he
Bengal famine and the unsatisfactorv food rituation in many other parts of
Todin. The food question i immnortant enough to deserve separate treatment
on davs separatelv allotted for the nurmose. But this has not heen done.
The Government have not been ahle to spare time for the discussion of the
sohject, although they have heen able to spare time for 8o many other objects.
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The other day it was stated in the other House that there was difference of
opinion among the Members of this Assembly with regard to the allocation of
days for food debate. This is not wholly correct; this is only partially correct.
'I'he fact of the matter is that all the Parties in the Opposition demnanded a
debate on Food with the single exception of the European Group, and shat
the view of this Group prevailed while the views of the faur other Parties were.
regarded as of no effect. Was this right? I do not wish to use any hard
words about the attitude of the European Group, but it appears to many shat.
it does not matter to that Group whether millions of people live or die; it is
a trifling matter to them that several millions have already died. These deaths.
are not unwelcome to them for they make the white man's burden less heavy..

-Coming to the Food situation, [ wish to express my dissent from the view:
eéxpressed by Mr. Amery that the Bengal famine is an act of God. It is aot.
an act of God, it is the act of man, it is the act of the Government. 1t was.
criminal negligence and thoughtlessness on the part of the British Government
and their subordinate branch, Government of India, that was the primary cause.
of this disaster. Added to this was the incompetenee of the Gavernment. of
Bengal which was served by officers, high and Iow, of a calibre far lower than
that required for averting a famine. Corruption and incompetence characterised
the administration of Bengal during the whole period of this famine. But I do
not agree with the Secretary of State when he tries to throw the whole blame
on the Bengal Ministry. The  Bengal Ministry is worthy of severe condemna-
tion, but the fault should not be g(ani;lrelv laid at the door of this Ministry.
During the greater part of this famine the Governor of Bengal, Sir John
Herbert, initiated measure which led to the most disastrous results. -

- Mr. Presgident (The Honourable Sir Abdur Rahim): The Honourable Member-
_cannot criticise any Provincial Government here.

Dr. P, N, Banerjea: He 1s no longer wne Governor of Bengal, nor is he in.
the lund of the .living. .

Mr. President (Lhe Honourable 8ir Abdur Rahim): That makes no difference..

Dr. P. N. Banerjea: Sir, is it your ruling that no acts of an ex-Governor of
& Province can be criticised here?

Mr. President (‘Lhe rionouruvie 8ir Abdur Rehim): My ruling is that. you
are not to criticise the Provincial Government in this Assembly.

Dr. P. N, Banerjea: In that case, it cannot be discussed at all.. The food.
problem is a problem which has been administered by the Province.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member:
can criticise the Government of India €0 far as their responsibility relating to
food problem is concerned, but be cannot crltlclse any action of the Provincial
Government.

Dr. P. N, Banerjea: But the problem is connected with thxs matter, it is.
connected with the provincial administration.

Mr. President (The Honourable Sir Abdur Rahim): That may be, there is.
the Legislature functioning in Bengal whose duty it is to criticise hhe Provincial
Government for any action they may take.

Dr. P. N. Banerjea: 1 may point out in this connection that provincial
autonomy as it exists at the present moment is a mere sham. . .

Mr. President (The Honourable 8ir Abdur Rahim): The provincial autonomy:
is there and that is quite enough.

Dr, P. N. Banerjea: Therefore, this Assembly and this Government of India
should exercise control over the Provincial Government.

Mr. President (The Honourable 8ir Abdur Rahim): My ruling is that this
Assembly cannot criticise the action of the Provincial Government.

Dr. P. N. Banerjea:J will pass on to the Centre now. At the centre what
was the situation? Lord Linlithgow was in charge of the Food. Department for
several months, and this was a crycial period during which the food situation
went from bad to worse. It dppears, therefore, that the whole administration.
from the highest officer in the British Government to the lowest in the Provin-
cial Government was respansible for this disaster. I am unable to apportiom
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any measure of praise or blame to the different parts of the administration. But
all that I can say is that all must share the blame. As regards the exaot pro-
portion of the blame, that can be found out only by an impartial and indepen-
dent tribunal. It was suggested here during the last Session that the high
officers of Government should be impeached. That is & demand which is
fully justified and we shoyld press this demand even now. But I may tell
my Honourable friends that the days of high souled statesmen like Burke und
Fox, and like Pitt and Sheridan, are gone snd the days of dpetty minded politi-
cians have come. Therefore, even if they are impeached no good is likely
to arise from that.

Sir, what is the present position? It is said in many quarters that famine
has ceased to exist.. That is far from correct. Things are not at all normal at
the present moment. In this connection, Sir, I should like to refer to the
statement which was made by Mr. Arthur Moore a few days ago at Dacca.
He says: - ‘

“The big problem now is the legacy of famine, incapacitated widows and orphana and
the children of the lower middle classes, fishermen, cobglorl and so forth. They are not
paid even now nearly enough to enable them to feed and clothe themselves sufficiently. . . . .
Temporarily the actual famine is over, but there is widespread epidemic, disease and debility.
lack_of infectious hospitals and so forth.'

" His conclusion is: .
“If we can produce the energy, the service and the money we can cope with it. But

we cannot afford to go on in Bengal as we have been going on.”

These words are significant. There is a tendency on the part of the
authorities both here and in Bengal to go on as they have been going on, and
if that continpes the situation will agein become worse and there is a likeli-
hood of another famine this year. -

Sir, Mr. Arthur Moore gave an interview at Dacca and he knew the situa-
tich as it existed only in the larger towns of the country. Therefore, the view
taken by him was not absolutely correct. Here I hold in my hand & cutting
from the newspaper Basumati, in which this news has appeared aftef having
been censored by the Government of Bengal. It reads thus: ‘

“‘Batches of destitutes are again pouring into the town in a very weak state of health.
The body of a destitute was found lging on the Rangpur Road for some hours while another
wag seen being devoured by vultures and jackals on the station approach road.”

Are things normal in Bengal at the present moment? No, they are far
from normal; and that is proved by . the fact that high prices of rice still
obtain in all parts of that province. If we look at the Calcutta Gasette we.
find that rice could scarcely be obtained in the open market at the controlled
rates in the districts of Dacca, Chittagong, Noakhali, 24-Parganas. Nadia,
Jessore and Narail on the 9th February, 1944; and on the 8th March, 1944,
rice was hardly available at Dacca. Faridpur, Chittagong, Tippersh, 24-
Parganas and Jessore. And what about the prices? On the 2nd March the
price of rice at Manikganj varied from Rs. 17-8-0 to Rs. 19 a maund; no atta
was available at all. On the 4th March at Narsinganj‘the price of rice was
Rs. 16 affd at Rajshai Rs. 14-80. On the 5th March the price of rice at
Barisal was between Rs. 14 and Rs. 14-8-0 and at Madaripur between Rs. 16
and Rs. 16-8-0, at Dacca between Rs. 15-4-0 and Rs. 17-8-0, and at Jessore
about the same., In many of these places coal was not available and atta was
mostly unavailable. What does this show? This shows that the price of rice
is even now four times the normal price. Can things be regarded as normal
when the price is sp high? Certainly not.

Now what is the attitude adopted by the Government with xegard to this
question? The same attitude of callousness, of complacency and of conceal-
mert. These were the things which were at the root of the trouble last year.—
Pallousness, complacency and concealment. These things prevail even mnow
in Bengal and to some extent at the centre. I must say that the present
F_'ood. Member is exerting himself sincerelv and actively to relieve the sitna-
tion in Bengal, but he is served by a Secretart who is making irresponsible
statements and telling the people that things are normal and that there 18
nothing to bother about. He has been contradicted by no less a person than
the Honourable Dr. Hirday Nath Kunzru who has personal acquaintance with
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the situntion in Bengal and who is a true servant of 'Mothar India. If Mr.
Hutchings persists in telling what is not true, however great his abilities may
be, he should not find any longer a place in thig departmemt. For the posi-
tion of Becretary of the Food Department we require a man who has an
shndance of sympathy, & great deal of foresight and imagination and keen
sense of devotion to duty and who is actuated by & sincere desire to help the
people out of the distress. ‘ ‘ :

Sir, the sifuation s still very abnormal; but what are the steps taken to
remedy it? Tf 1 refer to the past I refer to it because I think we should
Jearn our lesson from our experience of the past. It is not my object to dwell
on the past because 1 want to blame those people who are responsible. They
are blameworthy, but it is not my present purpose to blame them. As regards
the future I should like to suggest that both the Government of Bengal and
the Government of India rhould cast aside their present ateitude and adopt an
attitude whinh will be nf real benefit to the people of Bengal. T wish to
sugeest, first, that in Bengsl the procurement and distribution of rice should
be left to ordinary channels of trade. This will help to inspire confidence in
the minds of the people. During the whole of last year there was a great
deal of hungling and muddiing ‘because the officers who were engaged in
handling the situation did not possess the requisite experience and many of
them were not honest and above board. It must ‘also be remembered that
agents were appointed to procure food who were not honest. Just at the
present tnoment we are reading in the newspapers that one of these agents is
being prosecuted at Jubbulpore for bribery. Therefore, I suggest that the
Government should not take in its own hands either the matter of proecure-
ment or of distribution. These should he left to the ordinarv channels of
trade and when the people find that the ordinary channels of trade are fuhc-
tioning that fact in itself will inspire the people with confidence.

Becondly, T suggest that the Government should not buy large stocks.

The mistake that was made last year was that the Government of Bengal and
.the Government of India purchased lareze stocks for their servants both on the
civil side and on the military side. This was & great blunder. When largs
stocks are removed from the market a shortage—perhaps an artificial shortage—
is creatad,- and it was the creation of this shortage that resulted in want of
confidence which had repercussions in hoarding and profiteering. Therefore,
no large stocks should be kept either by the Government of Bengnl or by the
Government of India. They should buy in the open market at the prevailing
prices. They should not send out their agents to the different parts of Bengal
in order to huy rice. The Government should vprevent the railwavs, the com-
mercial firms, the planters, and the business community generally from pro-
curing lnrge stocks. Tt in smid that these large stocks are kept with the
object of helping their employees and servants.: But this is an undesirable
method; this is anti-social. When you keep large stocks only for “u.limited
mumber of personr leaving the rest to feel the effects of shortage, the step
becomer anti-social. This state of things should be prevented bv all means.

Thirdly, T suggest that adequate transport should he provided in order
that foodgrains from the surplus areas may be moved to the deficit arvens. All
forms of transport will have to be provided. not only road transport but mntor
tramsport, alro steam navigation, country hoamts and bullock carts. Tn  this
connection, I mav point out that Government did a very wrong thing when
they destraved reveral forms of transport. Boats provide the normal mode
of transport in Eastern Bengal and these were destroved during the last year.
Tt is estimated that about twenty-five thousand boats were taken awav  and
either destrnved or kent in places where thev were of no use. '

The Honourable Sir Edward Benthall (Member for Railwavs and War
Transport): Bv whom is it estimated? '

. Dr. P. N. Banerjea: This is the general estimate, but vou mav challenge
it.. You may put forward figures to show that this is an over-estimate. Are
you prepared to prove that this in an over-estimate®
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Mr. Akhil Chandra Datta (Chittagong and Rajshahi Divisions; Non-Muham-
madan Rural): This was the esiimate given in the other House on-bchalf of
Government, . i '

.Dr. P. N. Baneriea: T am thankful to my Honourable friend, the Deputy
President, for reminding me that this wr< the estimate given in the other
House a few days ago. And it was further said in the other House that
attempis are being made to reconstruct and re-float ten thousand cut of these
twenty-five thousand boats. But when i¢’ that to be done? -The reply is: in
the rainv season. But that will mean that during all these four or five months
there will be no movement of crops from surplus areas to deficit aréas. Is
that right? The Government should restore all the boats which were taken
by them, namely 25,000, if that be the estimate of Government. Then, Sir.
they also removed many of the bullock-carts in many parts of the country.
That was wrong. These should be given back.* Steamship communigation,
river transport and road transport should be ‘adequately supplied. If all these
things are done, there will be great improvement in the matter of distribution
of foodgrains throughout Bengal.

Fourthly, T will suggest that Government should exercise strict supervision
and control over the trade of the country without themselves engaging in that
trade. If they find that there is any hoarding and profiteering anywhere,
they should put the law in motion and they should inflict the severest punish-
ment on the wrong-doer. In this connection. I may say that under the
Defence of India Rules the Government has very large powers to bring
offenders to book without much delay and without much inconvenience to the
rest of the societv; thev cannnot plead helplessness.

Fifthly, T ruggest that Government should in the case of a deficit in the
. -whole of Bengal ask the Central Government to supply foodgrains from other

provinces. .
And lastly, the, Government of Bengal should adopt in eall sincerity and in

all earnestness the policy of growing more food. 8o far the Government
have relied mainly on propaganda, but Government forget that 90 per cent.
of the people are illiterate and practically 99 per cent. of the poor people—
the agriculturists—are unlettered. Therefore, newspaper propaganda will not
do; nor will distribution of leaflets and pamphlets suffice. You will have to
send out agricultural officers to every village urging the people $o grow more
"food and not only should they urge the people, they should enable them to
grow more food. You should provide them with betfer seeds. You should

provide them with fertilizers, you should provide them with finance
12 Noon.  .1d vou should place at their disposal implements., The Govern-
ment should also try to bring under cultivation waste land by the use of
tractors and other modern. means of cultivation. If all these measures are
adopted then and then alone can the food situation be improved in Bengal.
‘Otherwise, things will- go from bad to worse.

8Sir, I should like to say a word about rehabilitation. I am glad to read
in this morning’s newspapers that the Government of Bengal have provided
Rs. 4 crores for rehabilitation and that they -are preparing a scheme for that
purpose. They have my, best wishes for this object, but I hope that they
will be able to carry it out with that amount of efficiency which is needed and
which they huve not so far been able to show, and that no kind of favouritism
or no sort of corruption will enter into the giving effect*to this humanitarian
measure of rehabilitation. ’

Coming to the Centre, . I would urge, first, that they should also take
adequate measures of relief. T am glad that His Excellency the Viceroy regards
the food question as an all-India question and I hope the Government of
India would never lose sight of.this view. That is the correct view to take
and if the Government bear in mind the words of His Excellency they should
take emergetic and earnest measures to help the people of Bengal out of their
present distress. The Central Government should exercise control and super-
vision over the acts and inaction of the Provincial Government in this matter,

!
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and as T have already said, any theory of provincial autonomy should not
stand in the way of saving the lives of millions of persons.

Secondly, the Central Government should provide foodgrains to the Pro-
vince of Bengal whenever there is any meed and for that purpose adequate
transport arrangements must be made. This food should be precured not
merely from the other provinces, but if necessary, also from the other-

* countries. »

Thirdly, the CeMitral Government should help the,improvement of agricul-
ture in Bengal and not only in Bengal but in all the provinces by giving-
financia! assistance, by lending the services uf-experts for growing of more-
food and in various other ways.

Fourthly, the Central Government should give adequate assistance to the
Gpvernment of Bengal for their” rehabilitation scheme. I am aware that the-

" Finance Member hss provided a sum of money in the coming years for the:
purpose of helping the Province of Bengal, but this meagre help will not be-
of very great use. Further assistance will have t§ be rendered.

Lastly, T would urge that the Central Government should approach the.
British Government and the United Nations to come to the rescue ¢f India,
because the Bengul famine is really one of the importent incidente of the
present war. Therefore, neither the British Government nor the other United
Nations can afford to sit idle while millions of people are dying in Bengal.

As regards the grent magnitude of the disaster, there is no difference of
opinion. But the calculations regarding the number of deaths which have
.been due to starvation vary. Mr. Amerv said in the British Parliament that
the total number of deaths was less than-one million. The Government of
Bengal have now furnished figures to show that the deaths amount to about.
seven lakhs. I have no faith in these statistiecs. Mortality statistics have
never been properly collected and at the present moment the method of
collection is very unsatisfactory. Besides, it is well known that the dead
bodies were not alwavs cremated or buried and no regular register was kept -
even of cremationg and burials. T read out to this House a few minutes ago
newspaper extract only this morning’ that many dead bodies were eaten away
by jackals and vultures. Thus nc appropriate account could be given, and T
would attach. no importance to the figures that have been supplied. The
Anthropological Department of the, Caleutta Uhiversity have calculated that:
the deaths amount to over-three millions. Taking a mean between the under-
"estimate of the Government of Bengal and what may be regarded ae over--
estimate of the Anthropological Department of the Calcutta University, we
may safely say that at least two millions of people have died during the
famine. In any case, this was n great disaster. ' Can it be said that during
this war so many persons have died in actual fighting—seven lakhs at the
lowest estimate and two millions at a moderate estimate? No. And canr
anybody point out that in any country, civilised or uncivilised, such a famine

as evet taken place in recent years? Surely this is one of the blackest

chapters in thé history of British rule in India and I hope and trust that all
Members of the Central Government and of the Provinciel Governments as:
well as the British Government will do their very best to see that another
black chapter is not added to thjs history.

Sir, T have no time to discuss the food situation in other parts of Indis,
nor doegs my knowledge entitle me to do so. But I must say this that the
food situation in other parts of India is also very unsatisfactory. Tt is very
grave, ;s has been pointed out, and the Governmént of India should bear this
in mind.

In addition to food there are certain other necessities for want of which
also the people of Bengal are suffering very pgreatly. These are salt,
kerosene, cloth and drugs. With regard to salt it may be said without any
fear of contradiction that Bengal is going through a famine at the present
moment. In many places within that province salt is not available at all.
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Mr, Akhil Chandra Datta: In Calcutta it is not available.

Dr. P. N. Banerjea: My Honourable friend points out that in Calcutta
it is not available; and where it is available, it is available only at a very
high price. That is most unsatisfactory, and the Government of India should’
do their best to provide salt to Bengal without any delay at all.

Then I come to cloth. My Honoursble friend, the Commerce Member,.
said the other day that cloth prices have greatly decreased. I admit that:
thers has been some dinfinution in cloth prices, but can he say that cloth-
prices are such at the present moment that they would ensble the poor man
to buy cloth? They are inordinately high even now. In this connection T
should like to point out that the policy of exporting cloth from India to»
other countries has been very wrong. My Honoursble friend’s plea would
be that India ‘should have a market in the Middle East—in Palestine, in
Egypt, and other nearby countries. But when his own country is suffering-
go much now from want of cloth, should he think of exporting cloth. I may
tell my Honourable friend that-after the war those countrier which now
import cloth will not purchase any' cloth from India, they will get them from
Germany and other nearby countries.

An Honourable Member: From Japan.

Dr. P. N. Banerjea: Coming to coal, I need hardly say that the sufferings-
of the people on this account are very great. Even in Delhi, the capital of
Indias, we do not obtain coal unless the Government be pleased to supply us
with permits. This is & scandalous state of things. I know that just at this:
moment a policy with regard to coal has been adopted for developing the coal’
resources of the countrr. I am not an expert in this line and T do not know-
how far this policy will be crowned with success. But I must say that in-
the past the policy of the Government has been not only of a blundering
character but of a character which does not redound to their credit. The coal
policy of the Government has been framed not with a view to assisting
Indians but with a view to assisting other countries. Exports were made-
from time to time and the collieries, of which the proprietors were Indians,
were not allowed to be developed. I hope there will be a change of poliey:
in this respect In the near future. =~ . '

I am sorry my Honourable friend, the Commerce Member has left the:
House just now, but T wanted to tell him something about the jute position.

An Honourable Member: There are others to watch for him.

Dr. P. N. Banerjea: I will discuss that presently, but in the meantime-
I will say a few words about the lows of cattle which has been due to-this-
war. T have a quotation here from the Economist, which says, that the drain
of the cattle wealth of the country owing to the war has left the country in-
a very impoverished condition and the Government should not neglect its doty-
in this matter. Cattle is needed not omly for agricultural purposes, but also
for milk, particularly for the babies I have not seen anywhere any aceount:
given of Government’s attempt to develop the cattle wealth of the country.
I now come to juté which is a substitute crop—a crop which is some--
times, substituted for foodgrains. In regard to jute the other day my Honour-
able friend, the Commerce Member, said with a fanfare of trumpets that he
had adopted a policy which would do very great good to the country. But it
appears that the jute policy of the Government of India and of Bengal. . . .

. Nawabzada Muhammad Liaquat Al Xhan (Rohﬂkund and Kumaon Divi-.
sions: Muhammadan Rural): It is the jhut poliey?

Dr. P. N. Banerfea . . . . is adopted-from time to time in order to suit the-
interests," not of the jute growers, but of the jute balers, and the European-
merchants engaged in jute trade in India as well as in the interests of Great
Britain and the United States of America. It is really a jhut policy.

I now come to drugs. We ull know that the country is in the grip of malaria. .
But for several months no quinine was obtainable in any part of India. Even:
in Delhi at certain timee quinine was not available. During the last session of”
the Assembly I had two attacks of influenza and my doctor said that as a pre-
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cautionary measure i should take quinine. I sent persons round, but nowhere
in New Delhi could I obtain a single tablet of quinine. But my Honourable
friend, Mr. Tyson, says that quinine is available everywhere in India and that

. -at reasonable prices. This is whol.y incorrect. '

‘As regards other drugs, I must say that the manufacture of thesg drugs has
weceived a great impetus during the war, but the full development of the drugs
trade in this country is hampered by the lack of development of heavy chemicals
-and of the coal tar industry. The excise policy of the Provincial Gevernments

:sta:xdst in the way of developing the manufacture of alcohol to the requisite
- extent. : ’

LEGISLATIVE ASSEMBLY [27TR MAR. 1944

I will not detain the House much longer with a discussion of the first
‘necessities of life but I must once more emphasize that it is the primary duty

-of the Government to consider these needs und to take the necessary measures
“to he.p the people. ‘

~ Now, the mention of the development of the coal tar industry and of the
.heavy chemicals brings me to the question of developing the chemical industries
«f the country. The 'tjme has come when greater attention should be paid to
:such development. Although some improvement has ocourred owing to war
needs, this improvement is not likely to last very long. As regards industries
-of other kinds a great opportunity has been lost. If the Government does not
adopt a well-thought-out policy 